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thereon, is recoverable from the said 
sugar mill and there is no proposal 
not to recover thjs amount. 

(c) and (d) The said mH1 had ap-
niied for a loan for cane development 
from the Sugar Development ·Fund, 
but its 3polication was rejected with 
observation that it will be· considered 
oniy after the agreement for taking 
back this mill was signed by the Su-
gar Mill. The taking-back agreement 
ha~ still not been signed by the said 
sugar mill. 

Inclusion of Famine Prone Areas 
Under DPAP 

2069. SHRI GIRDHARI LAL 
BHARGA VA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government 
have received a report from the Ra-
iasthan Government to include the 20 
Sub-divisions of Bharatpur. Sawai 
Madhopur, Tonk. Amer -and Kotav 
Jhalawar under Drought Prone Areas 
Programme since they are famine 
prone are:~: and 

(b) if so. the reaction of the Go-
vernment thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RURAL DE-
VELOPMENT (SHRI G. VENKAT 
SW AMY): (a) In the Memoran-
duum of the GovernmetH of Raiasthan 
submitted to the National Committee 
on DPAP & DDP. a suggestion to 
inclnde 20 new blocks in the districts 
of Rh1ratpur. Sawai Madhopur, Tonk. 
Ajmer, Kota Jnd Jhalawar under 
Dro·:!!ht Prone Areas Programme 
(DPAP) has been made. as drought 
causing factors ooerate more strong-
!·,- in these areas where rainfall is lesg 
than 500 mm. per year. 

(b) The National Committee headed 
by Shri L.C. Jain, the then Member, 
Planning Commission in its report 
submitted to Government of India in 
August. 1990 has recommended trans-
fer ·of DP AP to States for implemen-
tati'on. In view of this suggestion for 

transfer, the Committee was of the 
view that the States would themselves 
identify areas for future coverage un-
der this programme. Comments of 
concerned State Governments on the 
report of the Committee have now 
been received and the Government of 
India will take a view in the matter. 

[English] 

Committee to Review the Pmgrammes 
of Doordarsban 

2070. SHRI MADAN LAL KHU-
R AN ft.: Wi!J the Minister of IN-
FORMATION AND BROAOCAST-
ING be pleased to refer to the replv 
given to Unstarred Question No. 718 
on March 16. 1990 and state: 

(a) whether the review Committee 
set up to review the programmes of 
Doordarshan has since submitted its 
report: 

<b) if so, the details of the recom-
mendations made by Committee and 
the action taken thereon; and 

(c) if not. the reasons for delay 
and the steps taken to expedite the 
same? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (KU-
M'ARI GIRIJA VYAS): (a) to (c) 
The Review Committee referred to in 
reolv to Lok Sabha USQ No. 718 for 
16-01- J 990 was reouired to review 
all the programmes ·already approved 
for telecast· on the National Network. 
The Committee wao; not required to 
snhmit :my report. The feature films 
and other programmes reviewed and 
cleared by the Committee have ~tnce 
been telecast. 

lntel'l''lf oq l.ate 11avmr•nt of Pensio11 
and Gratnitv 

2071. PROF. RAM KAPSE: Will 
the PRIME MINISTER be pleased 
to state: 

(a) whether delay in commeneemc:~t 
of pension or grant of gratuity 
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benefits are compensated to some ex-
tent by the grant of interest to the 
pensioner; 

(bj if so, the rate of interest there-
of; 

(c) what is the modality for decid-
ing 'delay' and whether interest is 
granted as a matter of course if the 
delay is not on account of the pen-
sioner himself; 

(d) whether- there is any admini-
strative machinery in each Ministry to 
oversee the. observance of these in-
Structions; and 

(e) if so, whether the Ministry of 
information and broadcasting and 
various offices under its control are 
implementing these norms for speedy 
sanction of pension? . · 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMA TI MARGARET 
ALVA): (a) Rules provide for pay-
ment of interest only on delayed pay· 
ment of gratuity. 

(b) No interest is payable for. the 
first 3 months from the date of retire-
ment on superannuation and first 6 
months in the case of other kinds of 
retirement not involving disciphnary 
proceedings. Beyond these neriods 
interest is allowed at 7% per annum 
for the period of delay upto one year 
and at 10% per annum for the period 
of delay beyond one year. 

(c) Interest is payable if it is dear-
ly established that the delay in pay-
ment was attributable to administra-
tive Iaose and that the delay was not 
caused on account of failure on the 
part of the Government servant in 
complying with the procedure laid 
down . for sanction of pension. 

(d) and (e) It is the responsibility of 
all Ministries /Departments to ensure 
that {Jovemmem rules 8114 instruc-
tiou are obser\'ed and complied with. 

Telecast of Serial 'Lord K:riiiiiM' 

2072. PROF. RAM KAPS£: 
SHRI ANNA JOSHI: 

Will the MINISTER OF INFOR· 
MA TION AND BROAOCASTING 
be pleased to state : 

(a) whether the Government pro-
pose to telecast the serial "Lord 
Krishna" and a story from "Shrimad 
Bhagwat''; and 

(b) if so, by when these are likely 
to be telecast? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (KU-
MAR! GIRIJA VYAS): (a) No, 
Sir, no such programme has been ap-
proved for telecast by Doordarshan so 
far. 

(b) Does not arise. 

Modemisatiou of Coir Board 
2073. SHRIMA TI SUSEELA GO· 

PALAN: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the scheme for moder-
nisation and restructing of the Coir 
Industry formulated by the Task 
Force constituted by the Planning 
Board of Kerala has been accepted by 
the Union Government and the Plan-
ning Commission; 

(b) if so, the pate from which it 
will be implemented; and 

(c) if not, the reasons for not acce-
pting it? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) tQ (c) 
The Task Force was constituted ~y 
the Government of Kerala. A copy 
of the Report has ·been sent to - the 
Ministry of Industry, Goventmeilt of 
India. Subsequently, the Gov~ 
of India appointed a Committee *er 
the Chairmanship of Sbri Af¥m 


